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N otifications uooss Coax. Mines 
Labour W elfare Fund A ct

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE
HABILITATION (SHRI G. VEN- 
KATSWAMY): I beg lo lay on the
Table a copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (3) of sec
tion 10 of the Coal Mines Labour Wei* 
fare Fund Act, 1947:—

(1) The Coal Mines Labour Wel
fare Fund (First Amendment) Rules, 
1973, published m Notification No 
G.S.R 504 in Gazette of India dated 
the 12th May, 1973.

(2) The Coal Mines Labour Welfare 
Fund (Fourth Amendment) Rules, 
1973, published in Notification No 
G S R  621 in Gazette of India dated 
the 9th June, 1973 [Placed m Libra - 
ry. See No LT-5364/73]

12.02 hrs.

MESSAGES FROM RAJYA SAFHA

SECRETARY: Sir, i have to report 
the following messages received from 
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 8th August, 1973, agreed with
out any amendment to the Mysore 
State (Alteration of Name) Bill, 
1973, which was passed by the Lok 
Sabha at its sitting held on the 30th 
July, 1973.”

(ii) “In accordance with the pro
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, X am directed 
to inform the Lok Sabha that the

Rajya Sabha, at its sitting Add on 
the 8th August, 1973, agreed with
out any amendment to the Lacca
dive, Minicoy and Amindivi Islands 
(Alteration of Name) Bill, 1973, 
which was passed by the Lok Sabha 
at its sitting held on the 30th July, 
1973.**

12.63 hrs

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1973-74

THE MINISTER OF RAILWAYS 
(SHRI L. N MISHRA): I beg to
present a statement showing Supple
mentary Demands for Grants m res
pect of the Budget (Railways) for
1973-74

12.05 hrs.
MATTER UNDER RULE 377 

A troc itie s  on  H arijans

MR SPEAKER I have received 
this notice undei Rule 377 aboui the 
murder of Hariians

SHRI JOYTIRMOY BOSU (Dia- 
mond Harbour)* Yes, Sir.

MR SPEAKER You are very 
impatient

SHRI JYOTIRMOY BOSU It is 
Xim\ I know rrv drawback

MR SPEAKER Wh3u you know 
it, why not >uppres it0 The notice 
undn Ru’e 377 is to raise the matter 
regarding the murder of and inhuman 
trentmenl meted out ti> Hanjans in 
Andhra Pradesh and Bihar I have 
received it in the following order:

Shri Ramavtar Shastri, Shri Bho- 
gendra Jha and Shri Jyotirmoy Bosu. 
Shri Shastri.

x m m t  (^ m )  :
« tw r 3ft, sfaspff WTWfT
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ftraiwr fort % $wf$: h r  *1
*rft |  i 35 %  3TSTO f * * r -
sfafOTsnysnrOTTfrfh 
totiwi <rro *rro% snrr ^ w rr 
wpt OTFftnr sR»rr g 1 «nrar % 

srsnm % t̂ P *n?rerR wu
t -

“Hyderabad, August 8: The mur
der of 2 Harijans, one in Nalgonda 
district and the other In Warrangal 
district as early as June this year, 
which was kept a secret by police 
authorities in the State came to the 
light here today. The police officials 
at the district headquarters who 
never miss any opportunity to 
announce to the press Naxalite 
raids and their deaths in encoun
ters, did not part with this infor
mation though the chargesheet was 
filed against 19 persons in connec
tion with the two murders.”

wpst sfr, stfct % Tir^trfr 
WFT *TT»T ST5T #  »ITO T̂qF̂ T tit 
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fTf^rfr S| TPFTT I ?*T
?rft% *r qfam ' Trnr %

*r, m  ^  «icc t  i
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MR. SPEAKER: No reference to
the Deputy-Speaker of the Bihar 
Assembly can be made.

SHRI BHOGENDRA JHA CJai- 
nagar): Are you not calling me, Sir?

MR. SPEAKER: He has already
raised it.

SHRI BHOGENDRA JHA: 12 per
sons have been murdered in my con
stituency, 9 of them Harijans, on 15th
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phri Bhogendra Jha]

July The Deputy-Speaker of the 
Bihar Assembly organised these mur
ders My valued colleagues have 
been killed

MB SPEAKER You cannot bring
in the Deputy-Speaker or the Spea
ker off-hand It is for the State
Assembly to take note of it

SHRI JYOTIRMOY BOSU Every 
man m the country is supposed to be 
equal

MR SPEAKER When you make
such allegations, you must give
notice.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) The case is is the 
court It is sub judice

SHRI BHOGENDRA JHA Will 
you allow a calling attention on this? 
Then I will not press it now

MR SPEAKER If it is a «*&- 
judice matter, how can I allow it’
(Interruptions) If you get excited,
it is very difficult then

SHRI INDRAJTT GUPTA (Ali- 
pore) I would request you to go 
into the matter m your chamber and 
satisfy yourself The matter n  very 
urgent

MR SPEAKER It is urgent

SHRI INDRAJIT GUPTA You 
satisfy yourself whether a Calling 
Attention Notice can be admitted

MR SPEAKER I will satisfy 
myself first If it is not sub-judice 
I will allow it

SHRI JYOTIRMOY BOSU Sir, I 
gave a notice that 200 and odd Han- 
jan families of Madhwani village in 
Jhajhar district of Haryana are liv
ing in terror Their lands have been 
taken away We know what they 
have done in Monghyr The D S P  
led a raiding party there which had 
gone to the extent of raping Hari- 
jan women In Madhubans, in Bihar*

the same thing happened. What is 
happening In our country? The 
Home Minister is here He should 
tell us what he is doing to prevent 
atrocities against Harijans

I also gave a notice about tbe re
lease of Pakistani prisoners of war 
Are they going to be kept perpetually 
at our cost and at the cost of our re
putation before the whole world9 Let 
the Government make a statement on 
it

MR SPEAKER Mr Samar Guha, 
I have not got any notice from you

RE HUNGER-STRIKE BY EM
PLOYEES OP POOD CORPORA

TION OP INDIA

SHRI SAMAR GUHA (Contai) 
With your kind permission, on 26th 
July, under Rule 377 I raised an 
issue about the hunger-strike of the 
Food Corporation employees 1 also 
raised the matter in the meeting of 
the Opposition leaders with the Pume 
Minister After that, the Minister of 
Agncultui e Shri Fakhruddin AU 
Ahmed, told me to see him I met 
him and I gave him a long memoran
dum and also to the Prime Munster 
The hon Minister agreed that he 
would look into the matter per
sonally He also agreed that this 
week he will meet the representatives 
of the Tood Corporation employees 
But on the very night a large num
ber of employees had been arrested 
Every dav, the arrests are continu
ing undex the D IR  The food situa
tion is very delicate and is very com
plicated These employees who are 
prepared to implement the policies of 
the Prime Minister and of the Gov
ernment are being victimised The 
hon Minister agreed that he will 
meet their representatives These 
arrests should not continue Some
thing should be done Otherwise. It 
will precipitate into another crisis

SOME HON MEMBERS rose—


